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THE HCN' BLE iiR. P. V 0VENTAt: IHNZN, 1MIN IRAT WE NEMBER 

O. A.298/92 

Ehairunisa, w/o Sheik ?bhamrned Iasiin, 
Door 1-To.1, Kannachanthoclu Road, Cochin. 18. 

Sujatha Za1akrishnan, w/o M.V.Balakrishnan 
Ke18rn.nga1thu Paranthil House, 
No.43/1405, SRM Road,Pachalam PU. 

C.D.Cici].y, w/o P.LThoas 
Palathengal i4anayil Hoüe, 
Vaduth1a P0, COCIAIn.230 	•'...pp1icants 

(By Advocate Mr. P.Sivafl Pillai) 

Vs. 

Union of dia through tte Ciera1 Manager 
Southern Railway, Maclras.2. 

The Chief Personnel Officer, 9:uthn Railway, 
Madras.3. 

3, TheDivisional Personnel Off icr, 
ithcrn Railwa', itivandrum. 	... Rrz 

(By Advocate 114rs.umat1 Danclapani) 

• O.A.Q1/92 

M.U.urendran, Retired shunter, 
Lalniath HL'US, XL1V/817, Kochi.12. 

A.R.$underraj, Rotired Shunter 
• 	42/C Rly. Quarters, ERGCOIOfly, Fochi.31. 

K.I'LKutnaran, Retired Shunter, 
Karathachy Ii:use,CluttoOr RO&1,KOch1. 

N.,}...Velu, Rtd. Shunter, VMzhikulat.hU House 
Kochi. 

5,, P.M.FIohand, Retd.Shunter, Pathuthottil House, 
Kal lara]:al parambil, Elarcia}:kara, Koch i. 

6 V. San:ran, Kumarecapurarn, Keezhell adayern, 
Near Railwaj Station, Jthazamaran PU. 

. . . .2 



-2- 

N. G.Jc'scph, Retci. Shunter, Thençjapurakkal House, 
East of Contencury Jn.tbchi.18. 

Noideenkutty C\, Retd.Shunter, Peechingapararnbil 
Vettekunnu, Edappali. 

9.11.KArj unan, Retci. Shunter, Niyathithara r-buse, 
Narakkal P0, Pin.682505, 

(By Advocate Mr.P. Sivan. Pillal) 

Vs. 

Union of India through the General Manager, 
Southern Rail;ay, Madras.3. 

The Chi.f Persoznel cif.Eicer, southern Railway, 
Madras.3. 

The Divisional Psonne1 Off ice 
Southern Railway, Trivandrurn-14. 	.. . . Respondon 

(By Advocate Mrs.Surnati Danciapani) 

Q.  I,627L 

1. N..iviasan, Retd.Driver 'A', Sivacasa Bhavan, 
Nukkudu P0, Fnlülavana, I'inJera. 

2 	Anne Iiathew, W/o Late J. Mathew 
Keith eve lappu Veedu, 
}acheripadi Roa.i,Kochi. 

P.Sarnuel, Retd.Driver A Sj.tcial Qiilon, 
Thankarn Cottage, Kadnuk}zu, Qujion. 

P. 5stian, Retd Drivr 7'Special .Ql. 
Margaret Cottage, Pettathanan, 'iilon. 

V,P,,Jana4 W/o Late 1?.3elakriehna Pillai 
I(alithichira Houc', House No.C/XX/107/A 
Edacochin Viilage,Cochin. 

6, 1.Prabhakaran Nair, Rtd.Drivar '13'/ERM 
Valappil Hou3e, West Desani P0, Aluva. 

7 • N. Sarasarnrria, W/o Late N, op&lan, 
Edayil Hc, Near Child Welfare Centre, 
Rsic1ency Road, Quilot. 1. 

3. A.ainaran, Rtd.Shunter 'B'/ln 
Puthuvayelil Veadu, Ea& u Iravan Pelam, 
Ashraman South, Qulion, 

K.Vesu, Rtd.rriver 'E,"LLn. 
Krala Bh.'in, Sastlhri Jn,Quiiori, 

K.Moheirtrned ?iocsakhan, Rtd.Driver A/ln. 
Zohara Manzil, Pal 1imnu1:}a 1` 10, adakkevii. 
Qu1lo. 

ii, N..N.Parame;waren NaIr. Rtd. Shunter B' Qin. 
Thusharan Vzhakkalil- Fbue, 
Jundakkal East, Quilon. 
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1'. S.S.Payed AzaJ.ulla &Eheb, Rtd,Driver 
'i Special, T:arini Manjl, C&itoiirnt North 
Quilon.1. 

Grjc A.Faxnandez, Retd.Driver A £pl. 
Jawahar JunctitDn, Pattathanarn, Qln.1. 

T.Athi, Rtd.Passeng.r Drivr1n. 
St.Thi-mas Village, Ilanthope, 
Punnathala, Q]n.7. 	 - 

• . .. 	.L1Lc1fltS 

(BY Advocate Mr.P.S;an Pillal) 

Vs. 

Union of India thiough the G.neral 
Managr, Southe Railway, Madras.30 

The Chief Personiel fficer, Sciuthn 
Railway, Madras.3. 

Th Divisional Personnel Officer, 
outirn Rtilway, Trivanerurn.14. ....Respondents 

(y fdvocate firs. &uat i Dandapani) 

1. P.C.Pillai, Rtd.Driver B/Qln. 
iikkatharayil Pada South 
Karunagappalli PO ln. 

20 N.Gopala Pillai, RtcLGuard 4/Qin 
Vedankuzhiyil Houae, Kururnandal, 
South Paravoor, Koliam., 

B.Appi Pillai, Rtd.Driver L/Qln 
Kamla Bhavan, Sasthri Junction.'Qln.l. 

40 K.Yasodh 	 S a, 4/o Late .Ponnappacheti, 
Thu diparambi Hou se, Pathalam, Koch 1. 12. 

T.P.Chinnan Nair, Rtd.Driver A Sp].. 
Pararneswara Mandirarn, Thirurnu 11 avara, 
Qu ilon. 

LT.Bha:aran, Rtd.Driver Z Spl. 
1n arava hi .  Hand ir am, Jawah ar Junct ion 
Pattathanarn, riiion. 	 .. .. .2pplicnts 

(By .dvocate Mr. P. S±i an' Pu lal) 

V . 

The Union of Indila throuh the Gere ral 
T.lanager, S;uthern Ra i1wa', Madra s. 3. 

The Chief Personnel Officer, Soutern Pi1way, 
JMadras,3, 

3, The Sr.Divisional Personnel Officer, 
'uthern Railway, Madurci-lO. 	... • . Respondnt a 

(By Advocate r.P.A.oharuned 
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914/92 

1 • P. irishnan Nair, Kripa, Sasthry Junction 
Q.iilon. 

U. Chellapan Pillai, Vay.t1il Puthen Veedu, 
Vadakkevilap0, Quilon. 

P.1chuthin L'illai, Bhargavi 11andiram, 
Pathathanarn, Qiilon. 

4 • Z. Runjuraman, }innil Thekkdathil Veedu 
Ashram South, Qiijon. 

5. R.ta skarn Nair, T:vara Houe, 
Thngode P0, BMC Via.Fakkand. 

N.ktman 111r, Uadarn Hcsa, Vadkkevila Post, 
Quilon.1O. 

F.Chndra ekharan, Methera Vayalil Vedu, 
nezhathurnukku, Punnathatti, QIn. 12. 

9. M.S.Lisy, W/o lote 3ri.Varghese xavier 1  
VedakLevila .kO, Pattathariain,uilon.pO. .•., .pp1i:&nts 

(By Idv'cate It'Ir.P.Civan Pillai) 

Union of India through d-ie General Manager 
Southern Railway, Madras.39 

The Ch1a P -  .3onnel Officer, S.Rily, 
Park Town P0,Madras.3. 

The Divisional Pesinrzl Officer, 
Euthern Reilway,Trivartdrum.14. 	.. .Respc'neit s 

(By Advcate Nr.Thomas Hathew Nellimootil) 

• 2,4992 

I's • J. Kochuvelu, Iunnumpurathu Veedu, 
Jaimrdhanajiram,Varkala. 

:2. A.I'ittunni, Mannathu 2c,tt-a HOuse, 
I(avilpad P0, Palekkad. 

3. J.Sulaiman than, Tahila Marzhil, 
1isevaru Ward,PunalurpO. 

4, C.Shanthakimari, W/o late Sri, 
K.Aravindaksimn, House o.E11S 336, 
Gandhin&gar, Cochin. 	 .. . .A1icants 

(y Mvoct e Mr. P. Slvan Pill al) 

41 Vs. 

1, Union of .Thdie, through the 
GB~neral Ilariager, Sout1 rn Railway, l'ladraG. 3. 	•. . . S 



The Chief Personnel Officer, 
Southern Reliway, Madras3, 

The Divisicnal Personnel Officer, 
&:uthern R&ilway, Trivandrum,14. ..•• . 	 pon5.t s 

(s:r AthOL1t5 Mr.T.1-icmas Mathai Iellimoctjl) 

ORDER 

/ 	 CHETTUR 	WARiN UAfl(J), vIci 	IC&IAWA  

The coritention raised in these applications 

are similar. So are the ralieEs sought. 

20 	Applicnts who are either retired 'running 

staff' in the Rilwy, or their legal heirs, seek 

appropriate directions to grant them pensiona, 

ben ,:~ fits on the basis 1 unanendd Rule, Rule 2544 

• R. LI of the Indlafl Rtily Estalichment Code. 

75 percent of the running allowance drawP by an 

employee at the time of his retiremnt was to be 

reckoned for fixing penionary benefits under that 

rule. The Rule was amended with retroactivity. That 

was challenged. 	 - 

3. 	The matter is now settled by a Full Eanch 

decision of thi5 Tribunal in. 0.A.395/91 to 403/91. The 

Tribunal issued the folloving directions:- 

(1) The respondents shall reccmpute the pension 

and 0ther retiral benf its of the applicants 

or their L.R In accordance with Rule 2544 as 

was in force before It was amended by 

Notification dated 5.12.30. 

The arrears due to the a1icents/L.Rs on the 

basis of th reccnputatIon as aforesaId shall 

be calculated and paid. 

These directions shall be carried out tithin 

a period of three months fron the date of 

race ipt of the copy of this order, 
.... .6 
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If the arncunt du. to the applicant/ 

L.Rs are not paid within the prescribed 

time, the amounts clue shall be paid with 

interest at 12 percent per annum from the 

date of this order till the date of payment, 

The ppl1cants shall be entitid to costs 

at the rate of R.SOO/_ in respect of 

each application. 

The LDYieflt of pension and retirement 

benefits as pr the aforesaid directions 

shall stand rei1ated/'adjusted in accordance 

with th orderildirections as 
I may be issued 

by the &ipreme Court in SLP No.10373/90 

aqainst the iecisiDn of the Ernakulam Benth 

of the Tribunal in Application No.}-269/8 

These directions should govern the cases on 

1and. We may refer to a contentiozi raised by Shri 

P.A.l•loharnned one of the standing Counsel ap aring for 

respondents to the effect that we must defer consider 

ation of these appli.ation. He relied on the decision 

in D.K.Trivedi and sons V5. State of Guj erat, AIR 1983 

SC 1323 to support this contention. The Full Bench 

considered the arne decision and repelled a like 

argument. 

We allow t he ali:ation and direct respondents 

to grant the benefits jr&nted by the Pull Bench to tie 

applicants herein. Parties will bear their costs. 

Dated the 28th Januazy, 1994. 

P. V. VEIH. 	HH'N 	CHETTtJR SANKARAII NAIR(J) 
ADNfl I.TR1.TIVE 1ElBER 	VICE CHAZU-414  

ks281. 


